IN THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 2719 OF 2007

DAV COLLEGE MANAG NG COW TTEE .. ... .. APPELLANT
Ver sus

SURENDER RANA & ANR. ... RESPONDENTS

ORDER

The first r espondent was appointed on
1.8.1996, as Store Keeper, on probation for a period of one
year, by the appellant, which runs a private unaided
school. He was renoved from service on 1.7.1997 by giving
a nonth's salary in lieu of notice. The first respondent
chal l enged his renoval by filing an appeal before the Del hi
School Tribunal. The said appeal was allowed on 15.1.2002
and the order of renoval was set aside on the ground that
the appellant had not taken the prior permssion of the
Director of Education. The wit petition filed by the
appel l ant challenging the said order, was dismssed by a
| earned single Judge of the H gh Court on 8.2.2006 and the
appeal filed by the appellant was also dismssed by a
Di vi sion Bench on 30.11.2006. The said order is challenged

in this appeal by special |eave.

2. Rul e 105 of the Del hi School Education Rul es,

1973 deal s W th probation and prescribes the period



of

JUDGMENT




probation. The second proviso to sub-Rule (1) of Rule 105
clearly provides that no termnation from service, of an
enpl oyee on probation shall be nade by a school, other than
a mnority school, except with the previous approval of the

Di rector.

3. The appel |l ant does not dispute the fact that
it is not a mnority school. Therefore, the second proviso
to Rule 105(1) applies to the order of renoval of first

respondent from service.

4. In the circunstances, the orders of the
Tri bunal and the High Court holding that the termnation
wi thout the previous approval of the Director under Rule
105 was illegal, does not <call for interference. The

appeal is dism ssed.
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